Re. Question of
Privilege (Query)

for the loss of river waters which it
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allegedly suffered during the Indo-
Pak. conflict in September, 1965; and
(b) if so, Government’s reaction
thereto?
The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
{a) No, Sir.

(b) Does not arise.

12.04 hrs.

RE QUESTION OF PRIVILEGE
AGAINST THE MINISTER OF
HOME AFFAIRS

(Query)

Shri A. K. Gopalan (Kasergod):
On 12-8-66, I had given notice of a
motion of privilege against the IJome
Minister . . .

Mr. Speaker: He was kind enough
to see me. I have promised him that
I would have a consultation with the
Home Minister. He should wait till
I have had that consultation and then
I will tell him what is the result.

Shri S. M. Banerjee (Kanpur): I
had tabled a motion of breach of
privilege against two newspapers,
the Dinman and the Statesman. It
is not against the Minister; it is
against these two newspapers.

Mr. Speaker: That is another reilec-
tion. He should mot say it in this
manner, that it is not against the
Minister it is against the newspapers.

Shri S. M. Banerjee: Do not be -0
touchy. You have rejected the mo-
iion against the Minister. That is
why I am saying that it is not against
him, but against the newspapers.

Mr. Speaker: Therefore I
not reject this one?

Shri S. M. Banerjee: No, no.

Mr. Speaker: That is what it
means. What else does it mean?

Shri S. M. Banerjee: You re-
consider it.

should
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RE QUESTION OF BREACH OF
PRIVILEGE

Mr. Speaker: Yesterday, as soon as
1 had announced my decision on the
mnotice of a motion of privilege, Shri
Madhu Limaye said:

“gmfay, wexw wiem, wa &

At vt g 5 ma swg aet w
ATEqAT § TG! ENHT | 9 qF AY
F179 qET 727 6.3, 79 g&T F7 AT
HIT WA AEr a\1 1§ gHaT o

AAAT wewm § oqF uw fem

W faat 97 33 O 97 )

It came immediately after I had
given one ruling. Therefore, the
natural implication that I could
understand was that because I was

a member of the Congress—though
I am not....

Shri Shinkre
you denied it?

(Marmagoa): Have

Mr. Speaker: That is not now the
question; whether I am a member of
the Congress or not, that is mnot in
dispute.

Shri Hem Barua (Gauhati): Are
you a member of the Congress or not?

Mr. Speaker: No, I am not.

=it 7y fema (Wd<) w9 7 &
FITATZA FIH FaT F | 7T ALY £,
&t & arqw waT § 1 #Y 97 W7 fommy
ST HY 1. ... (F@FWR) | goaT FIA
¥ #]gr T
Mr. Speaker: For the present pur-
pose, that is beside the point, whe-

ther I am a member of the Congress
or not,

TH 997 gatd T g fF o= #7 0F
Gae faat a1 SEiY ag a9 F¢ A &
9z #< A7 &, o &1 waew faarg
T & 3 A4 @ wwt fr wq % §
AT FT =T § T 7F F FAH Ao
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Far w7 S Gwar fear @ ag 4%
agma ¥ faar g 1 g F fqargra T &8
Za7 7AAT T g1 wwat ar | gafag
i wzroar i F g0 AAar o5
qa & ger wal fr f9 1 & we=x
Y ST FT 1 1 FWI T IA 9@
GTEZ UTF AT I51aT 41 | & 77 Iy
i AT FPNE F Fad 5 e
gz wgAT AT 1

st @o Wlo FAN : gH §T =T
ifadr

HAJ WEIA © qgT A% gl |

Shri Hari Vishnu Kamath (Hosh-
angabad): I will finish in a minute
and a half. I will invite attention to
rules 222 and 223.

Shri Hem Barua: It is high time
that Mr. Kamath gets a new book, it
is completely torn.

Shri Hari Vishnu Kamath: There
are only six months more. I will
accept it with thanks, I do not wish

to buy a new one for six months
only. Rule 222 says:
“A member may, with the

consent of the Speaker, raise a
question involving a breach of
privilege, either of a member or
of the House or of a Committee
thereof.”

Apparently you took action yester-
day under rule 227. I have got the
record with me also, but I do not
want to tire the House with the re-
cord. As soon as you said that you
would refer this to the Committee
of Privileges, I think my hon. friend,
Shri S. K. Patel, got up and moved a
motion, “I move that it be referred
to the Committee of Privileges.” By
the time the General Secretary of the
Congress Party, Shri Raghunath
‘Singh, had to say anything, perhaps
there was an uproar, the record is
silent on the point, what he said, but
Mr, Patil’s statement appears on

1502 (Ai) LSD—S5.

BHADRA 3, 1888 (SAKA)

Qsestion of

Privilege
record. Even assuming that the mo-
tion was made by Mr. Patil, the
Minister of Railways—we are happy
he is present in the House now day
after day,....
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Mr. Speaker: 1 immediately said
that T was not relying on any motions
having to be made.

Shri Hari Vishny Kamath: Then,
you took action suo moto under rule
227. What does rule 227 say? In ali
humi'ity, my understanding of the
rule is—first of all, let me read the
rule:

‘“Notwithstanding anything con-
tained in these rules that means
those that have gone before....

‘““...the Speaker may refer any
question of privilege to the Com-
mittee of Privileges for examina-
tion, investigation or report.”

What does this mean, “any ques-
tion of privilege”? How does any
question of privilege arise before the
House? That is a moot point. If you
wil] bear with me for a while, how
does it arise? That arises only if the
conditions in ru'es 222, 223 and 24
are fulfilled, not before I submit that
unless conditions are fulfilled, no ques-
tion of privilege can arise before the
House because the procedure is laid
down as to how any question of pri-
vilege should be brought before the
House. What does it say? Rule 222 T
have read. Rule 223 I will read for
the benefit of the Members and col-
leagues who are going to follow me
to be able to make up their minds
also, because it is not you alone, in
all humility, in all earnestness I sub-
mit.

Rule 223 reads:

“A member wishing to raise a
question of privilege....
—.it applies to Mr. Patil also, I hope
there will be no two standards here,
and knowing you as I do.

Mr. Speaker: That might be taken
apart when I have said that I am not
relying on that.
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Shri Hari Vishnu Kamath: That
might help you.

Mr. Speaker:
out.

Shri Vasudevan Nair (Ambalapu-
zha): Why are two Members stand-
ing like that when he is on his legs?

Mr. Speaker: Others should sit
down.

Shri Hari Vishnu Kamath: Just as
we have equality before the law and
the Constitution, there is equality be-
fore the rules for all Members on ail
sides of the House,

That might be left

“A member wishing to raise a
question shall give notice in writ-
ing to the Secretary before the
commencement of the sitting or
the day the question is proposed
to be raised. If the question rais-
ed is based on a document, the
notice shal] be accompanied by
the document.”

Now, a question of privilege cn-
visaged, visualised in rule 227—"the
Speaker may refer any question of
privilege”—how does that question
come before the House? We cannot
go outside the rules surely, rules that
have been enforced by you as the
presiding deity of the Rules Commit-
tee.

The House has accepted that; we
are governed by the rules. Unless
therefore the motion is made by a
Member of the House by a formal
notice to the Secretary.

Shri Heda (Nizamabad):
is also a Member.

Spcaker

Shri Hari Vishnu Kamath: He can
make a motion. But the motion was
made by Mr. Patil, not by him.

Mr. Speaker: I am hearing,
Mr. Kamath may continue.....
(Interruptions.)

Shri Hari Vishnu Kamath: A chair-
man on the panel is interrupting me.
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Shri C. K. Bhattacharyya (Rai-
ganj): Mr. Kamath said that he

would take only one minute. Has that
one minute expired?

Shri Hari Vishnu Kamath: I know it
is the Speaker, not you, who should
conduct the business. I, therefore,
submit that rule 227 cannot be enforc-
ed in a vacuum; as I submitted
yesterday, it cannot be enforced in
isolation from the other rules. No
notice of the motion was given yester-
day, because you ignored Mr. Patil's
motion; I presume you ignored
Mr Patil’s motion. Is that so?

Mr. Speaker: I have said that I am
not taking that into consideration,

Shri Hari Vishnu Kamath: You
acted suo moto. Unless there is a mo-
tion before the House to refer this
matter to the Committee of Privileges
there cannot be any decision by the
Speaker or by the Chair (Interrup-
tions). Therefore, I submit that your
announcement or ruling—I do not
know what you call it—or decision to
refer the matter to the Committee of
Privileges was not quite in accordance
with the rules and not in order.

Shifi S. M. Banerjee (Kanpur):
Yesterday, when my hon. friend
Mr, Limaye made this suggestion, I
thought it was a suggestion for action.
Sometimes some people say: why
don’t you join us? So, it is a sugges-
tion for action.

Mr. Speaker: That is a different
question. I want to make it clear to
the hon. Member: whether those
remarks constitute a breach of
privilege or not is one thing. The
other things might be left separately.
The Committee may say: no, it is not
a breach of privilege; that is a different
thing. We are not discussing that.
The question is whether I can refer
it ..

Shri S. M. Banerjee: I am coming
to that...... (Interruptions.) I am
also relying on rules 223 and 224.
(Interruptions.) I will read rule 223.
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Under rule 227 you have a right te
refer anything, any question to the
Committee of Privileges suo motu;

that is the inherent right which you-

are able to use. Mr. Kamath referred
to rule 223 which clearly states:

“If the question raised is based
on a document the notice shall be
accompanied by the document.”

The document is only available
today and if I wanted to raise it I
will get it from the Lok Sabha Secre-
tariat or from the publications branch.
What document is available today?
Yesterday, when you referred it to the
Committee without that document, it
was only in shorthand before the
parliamentary reporter, not before us.

My second point is about 224 which
says that the right to raise a question
of privilege shall be governed by the
following conditions, namely, not more
than one question shall be raised at
the same sitting. Yesterday, one
question of privilege was before the
House in which you gave the ruling.
Secondly, we came to know that
without notice or anything you refer-
red the matter to the committee. This
will be something unprecedented if
such matters are referred immediately
after they occurred. We must be very
frank if the Minister says anything,
you will also immediately move the
motion. Though we have not the
inherent powers, we can imme-
diately send a motion to the Secretary
ang say that it may be sent to the
Privileges Committee. That will be a
dangerous thing.

Shri D. D, Puri (Kaithal): The
distinction between rules 222 and 223
on the one hand and rule 227 on the
other is very clear. Rules 222 and 223
apply to the Members, When a Member
wants to raise a question of privilege,
he has to undergo certain formalities
and give notice in writing, etc., etc.
He should also observe the limitation
that not more than one motion of
privilege shall be taken up on any one
particular day. There is a distinction
between the Speaker raising a ques-
tion of privilege and the Members
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raising a question of privilege. In so far
as the right of the Speaker is con-
cerned, it is unfettered and there is no
limitation that not more than one
question shall be taken up. Therefore,
the distinction between 223 on the
one hand and 227 on the other has to
be borne in mind.

As a matter of fact, Shri Kamath
has pointed out that certain things
cannot happen in a vacuum. It is
very clear that a Member can com-
mit a breach of privilege while
sitting in the House. It is for the
Committee to decide as to whether
under those circumstances the words
spoken by the Member <constitute a
breach of privilege or not. But we are
at this moment limited to the ques-
tion of reference, and therefore the
reference by the Speaker under rule
227 has got nothing to do with rules
222 and 223,

Shri D. C. Sharma (Gurdaspur):
I may submit very respectfully that
I agree with Shri D. D. Puri that a
distinction has to be made between
a private Member of the House and
the Speaker. I think this is a conven-
tion held sacred in all the democra-
cies of the world. e

The second point is that sometimes
a privilege motion arises out of priv-
ilege motion, as sometimes a decree
arises out of a decree. So, this pri-
vilege motion which we are sending
to the Committee of Privileges is
something that is the consequential
result of what happened in the House
today, and I think in your capacity
as Speaker, you are perfectly justi-
fied in sending it to the Privileges
Committee.

Thirdly, There is no convention in
this country that the Speaker of the
Lok Sabha or the Speakers of the
Legislative Assemblies should be
returned unopposed to the Lok Sabha
or the Assemblies.

Mr. Speaker: That is not material
here.
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Shri D. C. Sharma: Since there is
no convention like that here—we
tried to build up that convention and
our late Prime Minister Jawaharlal
Nehru wanted to have that conven-
tion but unfortunately we did not
succeed—the Speaker of the Lok
Sabha or the Speakers of the Assem-
blies have to fight the election on
one ticket or another ticket. It does
not matter on what ticket they fight
the election, but after they are
returned to the Assembly or the Lok
Sabha as the case may be....

Mr. Speaker: Shri Sharma would
realise that. that is not relevant
here.

Shri D. C. Sharma: That point was
raised by Shri Kamath and Shri
Banerjee, and therefore I think that
as Speaker you do not belong to any
party and you are not affiliated to
any party in this House.

I A (FRG) o s, & ot
FT AT 79T A0 AAT | TF F&A FV
FIAATEY F1 T F fog o) fagm Fam@
U §, 39 q FIT IT F7 A HETT F
9% F W ®] AHAT T WX X qIF
Ft wiq Wi faar 1w fr oseaer et
oY gqwm, fedr @ aor, iy o aeer
a1 et o wfed a1 MR ¥ fgare
#¥% frfaxsr o 57 gram «r fafs-
afas FHET FY T A9 &, Jr N X UF
&Y a1 FgaT =mgar g v fow fawg a7
=g 37 fHfaqs Mo w1 & w § 73
#g-AYS T ¥ gvavg @l g, zafaq
Fae wfe FT FEAATT FIF g 709 FT
g fafaersr wem #Y 99T T3 S G
st fowr fawr 92 g fafass Froa
fegr o w7 2, o a1q 9T 3q AT HY
famrg & ar oy %Y famg & safe @,
IA FT g7 GA-H1T AT & AYF 92
¥ 2, safog g 99 & ant ¥ fafaas
Y9 #Y 97AT &, 95 qF AFar gy
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st %> Wo & (gforat) : wewer
wgrRY, WAAw aees, S A fEn,
I\t g F o warar ¥,

=t vg fomd % 71 7w A
qTar g

=t ®> Mo & wIq F St FI7
W YA Fatar §, I ALW IT
F qF gEH( 9T Wi AT AT

Shri Sivamurthi Swamy (Koppal):
Assuming that you have got every
authority to bring or refer any ques-
tion to the Privileges Committee, I
request you to reconsider the latest
sentence said by Mr. Madhu Limaye
when he said that he was not under
the impression that you belong to the
Congress organisation. Yourself,
your predecessors and all the
Speakers in this country have laid
down a very good convention that
they do not belong to the Congress.
You yourself do not belong to any
party when you sit on that Chair. If
you are in the Congress, then this
motion may be considered. When you
are not in the Congress, when he
says himself that he is withdrawing
those words, there is no point in pur-
suing this matter.

Shri Kapur Singh (Ludhiana): As I
see the matter, the questions involved
are three. The first question is
whether under the rules, you can suo
moty refer a question of privilege to
the Committee of Privileges. The
second question is whether in this
particular case, you may refer this to
the Committee of Privileges. The
third question which I pose is whether
in the particular circumstances of the
case, you ought to refer it to the Com-
mittee of Privileges. To these three
questions, T would like to give very
brief replies.

With regard to the first. question, I
have listened very carefully to the
interpretations made, by my hon.
friend, Shri Kamath and it is for you
to decide whether they are relevant
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here. As I read Rule 227, I remember
that the words “notwithstanding any-
thing comtained in these rules” are
there. In the light of those words, it
would seem to me that it is competent
for you suo motu to refer any matter
to the Committee of Privileges.

With regardq to the second ques-
tion, as to whether you may refer
this particular case to the Committee
of Privileges, my reply is that the

principle of privilege being that
wherever there 1is an imputation
against the Speaker, that may be
referred to the Committee of
Privileges. . ..

Shri Sinhasan Singh (Gorakhpur):

On a point of order, Sir.

Mr. Speaker: Let Mr. Kapur Singh
finish.

Shri Sinhasan Singh: The point of
order itself is about his right to speak
on this matter. I want to know
whether a member of the Committee
of Privileges, to whom you have to
refer this matter, can take part in this
discussion, because he is prejudging a
point that is being sent to the commit-
tee whether this constitutes a
privilege or not. So far as I know, he

is a member of the Committee of
Privileges.
Mr. Speaker: A member of the

committee should not give his opinion
in advance, but this is not what he is
doing. He is not giving his view

whether it is a question of privilege
or not.

Shri Bhagwat Jha Azaq (Bhagal-
pur): There should be some
convention.

Mr. Speaker: 1 say that he should
not give his opinion in advance when
a question is to go there. He has
only posed three questions, whether
the rules apply, whether I can refer
it and whether I ought to refer it. He
is giving answers to -these questions.
Once it is referred to the Committee,
these questions will  disappear.
(Interruptions).

1888 (SAKA) Question of 7048
Privilege

Shri Kapur Singh: Sir, I was

on the second question, whether

you may, and the reply was that
you may, because in e¢very ques-
tion where it seems that prima facie
imputation is made against the fides
of the Speaker that is a question of
privilege. The reasons are known to
the House. The third question is
whether you ought to, and it is on
that, because that is not a formal
question but the material question,
that I want to make my submission
before you. My submission is, in the
context of the facts of this case and
particularly in the context of what
Shri Madhu Limaye has just now said,
it seems to me that it would perhaps
be more proper if you drop the
matter. ... (Interruptions).

Shri Vasudevan Nair: Sir, I am not
a great expert on rules. It is said
“notwithstanding” you can refer it to
the Privileges Committee, But I should
like you to consider that even when
you make use of such exceptional
rules you should keep it in mind that
an extraordinary situation has arisen.
Otherwise, normally, it is better for all
of us to make use of normal rules
and I personally believe that, inépite
of whatever has happened yesterday
and the excitement created, it is better
that you consider it with a broad
heart, because many of us, not only
Shri Madhu Limaye, were under the
impression that the Speakers of this
House were continuing to be mem-
bers of the Ruling Party .. (Interrup-
tions). Sir, they should not interrupt
us like this, We are trying to express
our mind.

Mr. Speaker: I have tried to make
it clear that that would not be rele-
vant.

Shri Vasudevan Nair: I said, Sir
I am trying to make an appeal to you.
1 am not very much trying to inter-
pret the rules. You are trying to make
use of an extraordinary Wweapon, an
extraordinary rule in the Rules of Pro-
cedure, to refer this issue to the Pri-
vileges Committee, In that connection,
I should like you to consider whether
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Shri Vasudeva Nair),

from the developments yesterday you
could not and the House could not
appreciate why some Members or one
Member gave expression to such a
feeling, because an impression has gone
wrong and very often in Speakers’
Conferences also these issues have
been raised, that for the healthy
grouth of parliamentary democracy the
Speakers should keep out of political
parties. Whatever it is, since vou
have now made the position very
clear—we were happy to hear that—
and since Shri Madhu Limaye, follow-
ing your observations, said: “I with-
draw my remarks”, in view of his
withdrawal of the remarks being very
substantial and significant, I would
request you to drop the matter, and
not to proceed with the matter.

Some hon, Members rose—

Mr. Speaker: Shri Bagri—

Shri Bagri rose—

Shri Tyagi (behra Dun): Sir I rise

to a point of order on this procedure
followed by you just now.

Mr. Speaker: Shri Bagri may re-
sume his seat, Let me hear Shri
Tyagi first.

Shri Tyagi: Sir, it is an old con-

vention, both here and in other demo-
cracies of the world, particularly in
England, that everyone who gets
elected to the House of the People
comes on some ticket of the other, but
the Speaker, once he is elected to
that post, ceases to be an active
member of the party, whatever the
party may be. That is one under-
standing and there is no doubt about
it. As everybody knows, you have
not participated in any meeting of
the Congress Party or any other
party. That is obvious. There is
nothing to doubt it.

About the procedure I want to
submit one thing. The House has
vested in you, by conventions and
traditios, all powers of giving your
rulings. What I am fee ling is—per-
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haps it is our fault because we some-
times take to discussing things—the
House is being reduced to the posi-
tion of a court where lawyers argue
and then a judgment is given. Sir,
we have all confidence in you. I
suggest that as soon as a question
comes before you, because you are
more acquainted with the rules and
regulations of the House, you may
please directly give your ruling ins-
tead of holding a regular debate on
what the ruling should be. It is not
for us to say what the ruling should
be, it is for you to give the ruling
(Interruptions).

Shri Kapur Singh: We have a right
to argue . . .(Interruptions)

Shri Hari Vishnu Kamath: Yester-
day, he walked out against your
ruling.

Shri Umanath (Pudukkotti): Sir,
There is no guarantee that he will
abide by your decision..... (Interrup-
tions).

Mr. Speaker: Order, order. I am

now calling Shri Bagri.

=t am@t (feam) = Wy fawy
St & aref ¥ oY fawraifasre Y arg
o9 X FE L, S F qW A9 fawea
g—z~ur feafy Al swar T g9 )
et #1 7 forn 91 #¢ & feafy ok
JAaT F FATT P AT 9T STTET AT
feafa gady <ier & AR =T &7 y9rT
QA } W F fEEy fad g
¥ s e ) & feafa @ g 8,
3w fafs & qafes @ g8 a9 @
AT § W AT F FIC TAG FAT §
ag WY oF A1 g | = 7y oy Y @
#Y 5997 9T 7 J< feafy ax AR Sear
FaMEA AT ¥ T Im A W F
ar # #r¢ frdwifawrc w1 0w © @
FE Imar g
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wea® WiEW 7T § WK sq7ar
g:FwA Ay g
st vy fowd w9 q@ gh
Some hon. Members rose—

Mr. Speaker: I cannot carry on this
discussion any further. Since Shri

Madhu Limaye wants to say some- 97 g fear fgrqam:qﬁqif .
thing, I will hear him.
Shri Nambiar  (Tiruchirapalli): WA W 1 99 g qw g

T T

What about me, Sir? 1 have got a

point to make.

Mr. Speaker: I am sorry. No more
should hear Shri

discussion. I
Madhu Limaye.

=t 7q fAA 1 : maw w@eq, o
[ AEAE L

Q% W aWT
g sfee

=\ wy fawa: AT, 79 917 Ty
T &A@ et wmw A oAg
CSUET AR @ AT g
T
qqq W\, WY &G A\
o e sofeat & que & fag &
oow gfezaor § o o & wifww a1
WIE | OF g% TSI § WY A dar
ISTAT AT A I I A9 ¥ A FgT 4T
fo & | Ot F1 aIA g AT ST
Frdarey # & fgeen a8 Aav | feeamaw
7z Y F37 &5 513 TATT 77 AT Ay FRR
TR F9 A, # aeied R
fau FTA FW0 | aa T3 FgrarfF R
S mreHY AT ga) At @ & @
<t srrgy o F o srame 36 1
ot & w71 F AFTA K W A AT
A FA S g dar § afs
T 3 & § AT AR (S )
[T A TFNR WA Y T qE@ Y

: BT WEw

&t 7q famad : @ awg #7
& Wt awrd 23 A 1 @ e R
2dfvg 1 SRR TR E

‘“Some of the conventions and
powers which the Indian Speakers
has come to enjoy and exercise
by convention and practice are
strictly outside the sphere of the
Constitution and have been given
to him by executive dispensation,
because he belongs to the majo-
rity party and does not sever con-
nections with it, ‘even after
occupying his higher office. Fur-
thermore, he is included to exer-
cise more powers outside the
chamber; he has to look to the
Government to get them. These
facts gave rise to suspicion of
subtle influence being reflected in
his ruling.”

T TR WA AT A FYy AW W@
dgifas am &, @8 "9 sfee
TR FAfE I F T8 AYH-AWT
g & quy, WA @I Fgr §, F
AEEHT ST & TAW A A 7 AR
S F A § W FEE =T 4y 116
e Y & ¥ e Y oF faed foat o7
d ga @ 4@ g wwgan, Faw S
Hafua feear &, adt 93T, gEHY wAr
& fag:

“We talk day in and day out of
decorum and dignity and the high
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traditions of the House of Com- N F g, T I \"r?f 3§ ?f,
mons which we have to follow and i _

zx\l:rusl.fbe in this Parliament of a} w f:'!:}:lz :ﬁﬁﬁg’ 9§ 7 Rl
. I F IV AT AMRA | 3 H A

. ?
% AT w377 : e foar ar? £ a2, A e g
Y Y, , A& fox wew § wrod qmwa
stwg fana : & 7 wfgvegE@sy  faasEw s a9 oF @eg qowa agy
faar =1 - 9 ¥ Ffoal, SRy ga sy s
“Why don’t you, Sir, then set a WY TIAA AUl

novel example by severing your Shri Nambiar: I shall read ru'es 226
connection with the Congress and 227 again. There is some mis-
Party, altogether and becoming understanding about it. It i misin-
the first non-party Speaker of Lok terpreted and, therefore, I strongly
Sabha? No single action wi!l en- hold that this cannot be referred to
hance the dignity and prestige of the Privileges Committee as is being
the Speaker’'s Office than  your done now.

regignation from the Congress

Party and your liberation from Rule 226 says:—

the shackles of party discipline “If leave under rule 225 is grant
and party loyalty. Incidentally, ed, the House may consider the
this would also be, I have no question and come to a decision or
doubt, an act of great self- refer it to a Committee of Pri-
abnegation on your part.”

vileges on a motion made either

. by the member who has raised
WIAEIR AT H AT the question of privilege or by any

Rﬁ‘?ﬁ fag},q—é 1€¢ qrhE #: & other member.”
o fat Y 1 e A AT ag W fR@T§ :  That is the procedure, how it has to
be referred to the Committee.

“You had told us previously
that you have not given up your . . )
membership of the Congress “Notwithstanding anything con-
Party.” tained in these rules, the Speaker

may refer any question of pri-
vilege to the Committee of Pri-
oz wA# Fyare 16 % faar &

o vileges for examination, investi-
a1, =7 fae™ o fedi § s mIwA  gation or report.”

ﬁ‘fifﬂ'iﬁ'( ® ﬁF e &t & mmE Rule 227 states “Notwithstanding
N @y ad @, @ F @I anything contained in these rules”,
aw Wﬂﬁ FI@T | meaning that all the rules which are

stated earlier about the matter, as to

the procedure how it is to be put
# fot uw aga & fag@ & T etc., can be done away with by the

qT T W9 ¥ fawg w@r f¥ 3  Speaker and “refer any question”.

That is, there must be a question and
FT SEQT F WA TT FT AW E.IE" then only it can be referred to the
g1 @ T TPS¥ WH FHT  Committee. In this case there is no

S quaU w as .(% % question put to the Hoube on  any
J i

N mater. The Speaker cannot suo motu-
frdigrfage WY < & W TSTMF  refer the matter and there is no ques.

Rule 227 states:—
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w¥ ! [
tion put. The Speaker himself can-
not automatically get up and put a
question and create a question and
thereby refer it to the Committee.
That means, it is a wrong procedure
undoing all the provisions of the rules.
Therefore, I submit that it is irregular
if it is referred to the Privileges Com-
mittee.

ot famromw (a@) 0§ oW
TF T FEAT ARATE |

Snri Shivaji Rao S. Deshmukh
(Parbhani): Now that you have listen-
ed to Shri Nambiar. ...

BHADRA 3,

W g F gq faan g,
R FAE H T€@ A & AW
¥ g s &, dfeq & 78 wwear
feEHr AL aewm §

First a question has been put to me
and Shri Madhu Limaye has read that
letter as well. So far as I can recol-
lect, I never said that I was a mem-
ber of the Congress though when he
put that question that the Speaker
should dissociate  himself from the
party, I related to him the whole story
how it has gone on, what Shri Mava-
lankar had said and both things can
go together, namely, firstly that the
Speaker should dissociate  himself
from the party which sponsors him
and, secondly, that he must also not
be opposed in the election by other
parties. But I had said that the posi-
tion is that as soon as I was elected
I said that thence forward I shall not
be a member of any political party.
I had said that. Since then I have
not paid a single pie even as a pri-
mary member as my subscription. So,
that is the position. Whether my
name is being carried on or not, I do
not know; but that is not material
here. As I have said, that is not in
question here at all. Whether I am

a member of the Congress or  not,
that is not in question here. The
question is that, as soon as a

ruling was given, Mr. Madhu Limaye
uttered these words which, in my
opinion, cast reflection and any reflec-

1888 (SAKA) Question of
Privilege
tion cast on the Speaker is a breach
of privilege of the House. Now this
has been said again and again....

7056

Shri Kapur Singh: He is withdsaw-
ing it.
Shri 8. M, Banerjee: He is with-

drawing it.

Mr. Speaker: Let me first meet the
arguments. Rule 227 says, “Notwith-
standing anything contained in these
rules” and again those rules are
being quoted to me.

Shri Hari Vishmu Kamath:
question of privilege.

The

Mr. Speaker; One is the question of
privilege. The question is not to be
put by me. The question of privi-
lege means that some issue has arisen
where there is a breach of privilege;
that is all. The heading is “Questions
of Privilege”. Then Rule 222 says
how a question of privilege can be
raised by a member. The second one
is what are the conditions that are to
be fulfilled. Rules 225 and 226 are
there laying down conditions as to how
a Member can raise a question of
privilege and then after those, over-
riding every other thing, it is said,
‘“Notwithstanding anything contained
in these rules”.

Shri  Hari Vishnu Kamath: Pro-
cedure, Sir.

Mr. Speaker: No; nothing of that
sort. It looks rather queer that this
is read again and again ‘“Notwith-
standing anything contained in these
rules” and then again those rules are
quoted to me.

Shri Nambiar: The ‘question’.

Mr. Speaker: Nothing contained in
those rules would apply to these rules.
This is what ‘notwithstanding’ means
Then why should those be quoted?

There have seen at least nine
instances—I have read; I studied last
night—where this question has been
directly referred to the Committee by
the Speakers before. Therefore,
there are instances as well. Whether
this amounts to a breach of privilege
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(Shri Speaker.)
.or not, that is
altogether; that
inquired into.

a different thing
has to be seen or

Now the question which was raised
by Mr, Kapur Singh and then again
‘by Mr. Limaye that he withdraws
what he said, comes. I do not know
what that would mean. It was only a
reflection on the House and, therefore,
if the House deems it sufficient, I have
no objection; I have no particular
malice. (Interruptions).

Order, order. But there is one advice
that I would give: if he, in specific
‘terms, says that he regrets it, then it
might be excused,

=t vy fomad : eae wgRT, oA
TAY FFAT, TR AW AE AR R,
# ¥ qa Y femr & 5 oo g B F7
fe s @t I T fas8e
i 0 A FEE
FHG qET  AOFT G GG O3,
A K for wd HAINFEG &, T
g AATE
Mr. Speaker: He may say that he
regrets it.

=t 7y fomad : wR AW FE F
I G & R "N G BIer
ga ¥, A faew o amw waT §
Shri Kapur Singh: He hag regretted.
The matter might be dropped.

Y ®o Fo Wy (IY) ;AT
F o % % AT @ WS B A
F faar 8, W) AR ArED dEe
T fem g d Derarawy TIET

goTe wEeR ¢ ¥ e faar @
fe FAE W (T T 9w FRA F
MR B AR fAe I A aw
T A I ITH q@) B |

ﬂ'\'ioiomtaﬁﬁ'ﬁfﬁ
AT FE QE .. (zoEaw)
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ST WEITA : THHT qAT qar AN
T 1w N i @Y A

He says that he puts that condition
T |

=t ®o To AWAT : A o,
mMEASt AR ¥ ... (s@wEw)

VIR ALIA © a7 FEET A

g

R ®o Fo wrdT : & ot 7y A
QE A waw oS A A g
M o w oww oy whe

W WEEA ¢ The ruling stands
as it is unless the House accepts that
(Interruptions).

Mo TR JAET NEAT (FEER):
ag OF qun 5o @, fore a@ wwen 1 5
o2 fawr & arata # 9m@ wR fae
& 9 1 0 g ford X AT Wes g AT
7§ & f ag famm ot oo v Y AT
A g aET—3aAT gy A, afew
A A FT ATIH AATE | TS HAwar
IR oo Fare ¥ faewd |16 FET 8-
99 SN ag A9T dgr 49r
(se)

qeTy AT, @A, AW ™
QU ) TE 9T HR F@ a<g ¥ A
T &\ & gw qre feemar g
A s miw aw e fE
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IAST AGET A@d ar gver ¥ faegw
7qqE AG M AR W@ qF S
et fedr o & aR ¥ T 7
BT F IR A T%g fF weqe #Y =07
AR AT gqUa @ g aq IF Y
o 5y favwifas 1 qoer @
a5 §? 9 faeww ww wg faar
g1

Wem WERT ;W IET T80
FarAdl, ST Aaw Far Ay ;@
A FAFAE F TG Ao fw
a1

o TN HAE Wifgar : w9 qg
M A NT g owg A Yo R
BT A A9 Y Aaq F q § w9
i ww Al T 1w A
FA A FG AT | HGH TIWT AR
Ao Far § g famy 3 70 1€ vz
TE FgT | Tafad ww #Y 3y sifade
FHE R A WoWT ATTRY |
Shri Kapur Singh: I would appeal

to the House not to treat it as a party
issue. This is a non-party issue.

Shri Shivaji Rao S. Deshmukh: May
I have just one minute?

Mr. Speaker: What is there to be
discussed? I am asking the other
Members also not to discuss it fur-
ther. There is nothing that has to
be discussed.

Shri Shivaji Rao S. Deshmukh: I
shall not take more than a minute.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Unfortunate-
ly, Shri Madhu Limaye did not quote
me properly. I had expected some-
thing better from him

it g formd: & ¥ sfifastor T A
o Fee @ P e &1

BHADRA 3, 1888 (SAKA)

- Question of . 7060
Privilege
Shri Satya Narayan Sinba: | had

said:

“It may be the view of some
people....”

But he has omitted it.

st 7y fawd - o A § g
g fqe #F &

Shri Satya Narayan Simha: I may
read out that sentence. It reads thus

“It may be the wview of some
people that some of the functions..”

Shri Madhu Limaye has read out
already the remaining part of that
sentence, but he has put all those
things into my mouth as if it was my
opinion.

I had further said:

“Furthermore, if he is inclined
to exercise more powers outside
the Chamber, he hag to look to the
Government to get them. These
two factors, in the view of some
thinkers, which in my opinion, is
not correct, give rise to the sus-
picion of subtle influence being

”

reflected in his rulings. .. .”.

Shri Hem Barua: Before you pro-
ceed to take the opinion of the House,
may I submit that we have all hgard
the discussion and seen the course of
events and you have also said that
you do not belong to the Congress
Party? Whatever that might be, may
I draw your attention to what Chur-
chill said, namely ‘In victory,
magnanimity’?

TMo WERA qAR (AP )
T aeer X fafree ® fame
FT & fadwrfasre &1 g fFar &

it ng famd: g shfawsr F3E NA
foe ¥ & Nwsw T T
Shri Hem Barua: May I submit in

all humility that we have heard the
discussion. . . .
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Shri J. P. Jyotishi (Sagar): Shri
Madhu Limaye has committed a
breach of privilege against the Minis-
ter of Parliamentary Affairs because
he has misled the House by misquoting
the hon. Minister.

Mr. Speaker: The hon. Member can-
not move it unless he gives a notice
first.

Shri Hem Barua: May I submit for
your consideration that we have all
heard the discussion in the House and
now you are about to take a decision
and you are within your powers to
take a decision, but whatever that
might be, may I draw your attention
to what Mr. Winston Churchill said,
namely ‘In  victory, magnanimity’?
May I appeal to you to be magnani-
mous and generous and to leave the
matter here?

Shri D, C. Sharma: Let my hon.
friend Shri Hem Barua tell us in what
connection and in what context
Churchil! had made that statement.

Shri Shivaji Rao S. Deshmukh: May
I draw the attention of the House to
the initial remarks that you were
pleased to malke on the day you were
elected as the Speaker of the House,
when neither Shri Madhu Limaye nor
Dr. Ram Manohar Lohia was here?
You had said at that time hencefor-
ward, ‘I am not a Member of the Con-
gress Party; 1 shall be a member of
all the parties put together, and I will
be impartial’.’ Can this House pre-
clude from consideration what you
had said on the floor of this House?

Mr. Speaker: But then, again, as I
have said, that is not material here.
Even if I were, though I am not, a
member of the Congress, then too, to
say like that is a reflection. That s
the main question, and, therefore, I
have been repeating again and again
that my being a member or not is not
relevant.

1 had just given that decision yes-
terday that I referred it to the Pri-
vi'eges Committee. That stands there.

Shri Hem Barua: But what about
my appeal?

AUGUST 25, 1966 Question of Privilege
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Mr. Speaker: And today, my con-
victions are confirmed that I was right
in doing that. But now the only ques-
tion is that Shri Madhu Limaye. . . . - -

An hon. Member: He has withdrawn
it already.

Mr, Speaker: 1 cannot interpret it.
Magar, that is not showing regret.

The Deputy Minister in the Minis--
try of Home Affairs (Shri P. S. Nas—
kar): That is not regret.

Mr. Speaker: I must say that if Shri
Madhu Limaye regrets, I would re-
quest the House to leave the matter
here.

Shri Hem Barua: What about
appeal to you?

Mr. Speaker: Now, it is not within
me. .. .

my

wyay fomd: mw o wE @7

e wgaw & 3 w7 i oy

st R fowid : @ A O TG
3, % far o afem A £ 0

weaw wgiew ;A far Ay wwm
W@ XY qre far Edard Gan

12.56 hrs.

RE: QUESTION OF PRIVILEGE
AGAINST AIYANA, URDU NEWS-
PAPER OF SRINAGAR.

Mr. Speaker: Then, there is another
notice of breach of privilege, given by
Shri Prakash Vir Shastri on Kashmir.
I have given my consent because 1
find that the article itself is so offen-
sive and a breach of privilege is com-
mitted.

Shri Mari Vishnu Kamath (Hoshan-
gabad): What is that matter?

Mr. Speaker: I have given my con-
sent. Now, Shri Prakash Vir Shastri
will raise it and ask for leave.





